171 Res. and Indian

12.24 hra.

KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT

(ADDITIONAL EXCISE DUTY ON
CLOTH) AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): On hehalf of
Shri 1. M. Mishra, 1 beg to move for
leave 1o introduce a Bl further to
amend (he Khadi and other Hundloom
Industries  Development  (Additional
Excise duty on Cloth) Act, 1953,

MR. SPEAKER: The question is:

“That leave be granted 1o introduce
Bill further to amend the Khadi
and other  Handloom  Industries
Development  (Additional  Excise
duty on Cloth) Act, 1953",

The motion was adopted.

SHRI A, ¢, GEORGE : 1 introduce t
the Hill.
1225 hms
STATUTORY RESOLUTION RE DIS-
APPROVAL OF INDIAN 1RON
AND STEEL COMPANY (TAKING

OVIER OF MANAGEMENT)
ORDINANCE
and

INDIAN IRON AND STEEL COM-
PANY (TAKING OVER OF
MANAGEMENT)  BILL—Conrd.

MR. SPEAKER: The House will
now resume  further discussion of the
following resolution moved by Dr. L.
N, Pandeva  on 215t August 1972,
namely:

“This House disapprove of the
Indian Iron and Steel Company
(‘Tuking over of Management)
Ordinance, 1972, (Ordinance No.
6 oof 1972)  promulgated by the
President on the 14th July, 1972

and further consideration of the follow-
ing motion moved by Shri S. Mohan
Kumaramaneidam on the 21st August
1972, numely:
"That the Bill to  provide for the
taking over of the management of
the undertaking of the Indian Iron
and Steel Company Limited for a
limited peried  in the public in-
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terest and in order to secure the
proper mana nt of the under-
taking, be taken into considera-
tion"

Three hours had been allotted of
which 50 minutes have already been
taken,

SHR1 S. M. BANERJEE (Kanpur):
The time should be increased.

~ MR. SPEAKER: We will try to ad-
just,

Shri §. S. Sokhi will continue his
speech.
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